r>Title: Made references to the passing away of Shri V. Mayavan, a member of Fourth and Fifth Lok Sabha on
6th January, 1998; Shri D. Balaram Raju, a member of Third and Fourth Lok Sabha on 13 May, 1998; Shri
Darbara Singh, a member of Eleventh Lok Sabha on 24 May, 1998.

11.04 hrs.

MR. SPEAKER: Hon. Members, I have to inform the House about the sad demise of three of our esteemed
friends, Sarvashri V. Mayavan, D. Balarama Raju and Darbara Singh.

Shri V. Mayavan was a Member of Fourth and Fifth Lok Sabhas representing Chidambaram parliamentary
constituency of Tamil Nadu during 1967-77.

An advocate by profession, Shri Mayavan served relentlessly for upliftment of the downtrodden and weaker
sections of the society.

An able and active parliamentarian, he served on a number of parliamentary committees.

Shri V. Mayavan died on 6th January, 1998 in a road accident on the National Highway near Mathura, Uttar
Pradesh at the age of 61.

Shri D. Balarama Raju was a member of Third and Fourth Lok Sabhas representing Narasapur parliamentary
constituency of Andhra Pradesh during 1962-70. An agriculturist by profession, Shri D. Balarama Raju was
actively associated with Co-operative Movement.

Shri D. Balarama Raju Passed away on 13 May, 1998 at Rajahmundry, Andhra Pradesh at the age of 91.

Shri Darbara Singh was a member of Eleventh Lok Sabha representing Jalandhar parliamentary constituency of
Punjab during 1996-97. Earlier, he was a member of Punjab Legislative Assembly during 1967-77. Shri Darbara
Singh was recently appointed the Governor of Rajasthan.

An able parliamentarian, Shri Singh served his State as Deputy Minister during 1968-69. As the Speaker of
Punjab Legislative Assembly during 1969-73, he participated in various parliamentary conferences and was one

of the most accomplished Assembly Speakers of his time. A veteran freedom fighter, Shri Darbara Singh
actively participated in the Quit India Movement in 1942.

Shri Darbara Singh passed away on 24 May, 1998 at New Delhi at the age of 71.

We deeply mourn the loss of these friends and I am sure the House will join me in conveying our condolences to
the bereaved families.

The House may now stand in silence for a short while as a mark of respect to the memory of the departed souls.
(The Members then stood in silence for a short while.)
MR. SPEAKER: Now we shall take up Papers to be Laid on the Table.

... (Interruptions)
FHHRT AETE! (FFIRY) : AFFaT e HEigd, He Hivi TH Hi o1 ReaR & ferar mar 21

... (FEEYE)
I TR B TR A foFam) ... (SHau™)

MR. SPEAKER: Nothing will go on record.



(Interruptions) *

12.02 hrs. (As this stage Kumari Mayawati and some other hon. Members came and stood near the table.)
MR. SPEAKER: Nothing will go on record.

(Interruptions) *

MR. SPEAKER: Please take your seats. There is an item about Papers to be Laid on the Table.
... (Interruptions)

... (Interruptions)

MR. SPEAKER: Hon. Members, please go to your seats.

... (Interruptions)

MR. SPEAKER: Papers are to be laid on the Table first.

... (Interruptions)

MR. SPEAKER: You please take your seats.

... (Interruptions)

MR. SPEAKER: The hon. Leader of the Opposition is on his legs. Please take your seats.

... (Interruptions)

MR. SPEAKER: Shri Arif Mohammad Khan, you please go to your seat first and then ask. This is not the way
to raise your point. This is not the place to raise your point. It is not good. You first go to your seat and then raise
your point.

... (Interruptions)

* Not recorded.

MR. SPEAKER: Shri Sharad Pawarji, would you like to say anything?
sft YR TR (ARW) : FTeAW HEISd, WA it Hi ater &1 Wt e wifew |

.. (cHEHUT)

FTH! st %1 At foern =nfee)

e HEled @ J7 |

... (Interruptions)

SHRI SHARAD PAWAR : Sir, Mayawatiji wants to raise her point. She is going back to her seat. So, she should
be given the opportunity to speak... (Interruptions)



MR. SPEAKER: Shri Arif Mohammad Khan, you first go to your seat and then say what you want to say. But
first go to your seat.

... (Interruptions)
MR. SPEAKER: Hon. Members, please go to your seats.

... (Interruptions)
st ¥RE YaR : ArETEd S B T St BT AT AT, & ST e 9T SR A |

... (&)

MR. SPEAKER: Hon. Members, you please go to your seats.
12.09 hrs

(At this stage, Kumari Mayawati and some other hon. Members
went back to their seats.)

MR. SPEAKER: Today we have got a very important business.

... (Interruptions)
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Please take your seat.
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MR. SPEAKER: Please take you seats.

MR. SPEAKER: First, let us take up the next item, "Papers to be laid on the Table'. Shri L.K. Advani.
... (Interruptions)

12.10 hrs.

PAPERS LAID ON THE TABLE

Corrigenda to Notification regarding Governors (Allowances

and Privileges) Rules, 1995
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(Placed in Library See No. LT 152/98)

FHERT FATE (FHaR): T AR qA A7 |

.. (FFFTEH)

12.10 hrs. (At this state Kumari Mayawati and some hon. Members came and stood near the Table.
MR. SPEAKER: I will come back to you after papers are laid on the Table.

... (Interruptions)

MR. SPEAKER : I will give you a chance. Please go back to your seat.

... (Interruptions)

MR. SPEAKER : Shri Arif Mohammad Khan, please go back to your seat.

... (Interruptions)
el Helea: W et |t g |

12.11 hrs.
(At this stage Kumari Mayawati and some hon. Members went back to their seats)

Status Paper on Indian Railways some issues and options
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(Placed in Library. See No. LT 152/98)

... (=FE)

12.12 hrs. (At this stage Kumari Mayawati and some hon. Members came and stood near the Table.

ot Srefie ST (IETTE): @ Jferal 1 aTd e edl 8, $7eh! Aihl o= w1ieq |

Sir, please allow them to speak.

MR. SPEAKER : I will give you a chance. Please go back to your seat.

... (Interruptions)

12.13 hrs.

(At this stage Kumari mayawati and some hon. members went back to their seats.
MR. SPEAKER : There are some important papers to be laid on the Table. I now call Shri Ram Naik.
Ordinances issued under Article 128(2) (a)

of the Constitution Annual report and review

on the working of the Indian Statistical Institute,

Calcutta and reasons for delay in laying

the papers etc.

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS, MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): Sir, I beg to lay on the Table-

Review of the working Annual Report of the
State Farm Corporation of india Limited,

statement showing reasons for delay etc.
Fiw worera | g Tt (st W) steaw weiea, ® Freafafad o v ved W @ §-

Notifications issued under sub-section 2 of
Section 3 of the All India Services Act, 1951,
Annual report of UPSC etc.

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE MINISTRY OF FINANCE (BANKING, REVENUE AND
INSURANCE) (SHRI KADAMBUR M.R. JANARTHANAN): Mr. Speaker, Sir, I beg to lay on the Table-

SHRI K.S. RAO (MACHILIPATNAM): Mr. Speaker, Sir, | am on a point of order. (Interruptions)



MR. SPEAKER : Please take your seat. I will give you a chance to speak. I have an announcement to make.
... (Interruptions)

SHRI K.S. RAO : Sir, [ am on a point of order.

MR. SPEAKER : What is your point of order?

SHRI K.S. RAO : Sir, just now Shri Ram Naik has laid on the Table many Ordinances.

MR. SPEAKER: First tell me under which rule you are raising Point of Order?

... (Interruptions)

SHRI K.S. RAO : It is under Article 123 (1). It says:-

"If at any time, except when both Houses of Parliament are in session, the President is satisfied that
circumstances exist which render it necessary for him to take immediate action, he may promulgate such
Ordinances as the circumstances appear to him to require" ... (Interruptions)

Sir, your distinguished predecessor, Shri Mavalankar, had observed in January, 1947 that it was not a desirable
precedent to promulgate Ordinances for want of time. On some other occasion he has stated that the issue of
Ordinance is undemocratic and cannot be justified except in cases of extreme urgency or emergency. ...
(Interruptions)

For want of time I would like to mention only one Ordinance out of the ten, that is, 'The Essential Commodities
(Amendment) Ordinance, 1998 (No. 13 or 1998), promulgated by the President on the 25th April, 1998. ...
(Interruptions) There was an uproar in the House a few minutes back on the hundreds of suicides committed by
the farmers. One of the reasons why the farmers have committed suicide is the adulteration in pesticides and
fertilizers. The Essential Commodities Act was so stringent that if a trader or a businessman were to indulge in
adulteration, he would be punished with an imprisonment of seven years and fine. Now, through this
Amendment, the punishment has been reduced from seven years to two years. ... (Interruptions)

MR. SPEAKER: This is not a point of order. What is this?
... (Interruptions)

MR. SPEAKER: Shri K.S. Rao, the hon. Prime Minister has already replied to it. And he has also agreed for a
full-fledged discussion on the subject.

... (Interruptions)

MR. SPEAKER: Hon. Members, there is an announcement.
... (Interruptions)

MR. SPEAKER: Please take your seat?

... (Interruptions)

SHRI K.S. RAO : Sir, where is the urgency for reducing the punishment from seven years to two years? Does it
not mean that the Government wants to encourage traders and businessmen who resort to adulteration and
blackmarketing? Generally, an impression is there in the country that the BJP favours traders and businessmen.
... (Interruptions) This amply proves their intentions and the general impression.



Sir, I would like to request the hon. Speaker to make an observation not to encourage such Ordinances as his
predecessors have done several times in the past. ... (Interruptions)



